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big gang behind the racket. The scru-
tiny of rebate authorisation forms aiwl
the tickets issued thereon has revealed
that quite a large number of fictitious
forms were used to issue staff free-
concessional air tickets. The Minister
should make a detailed statement in
this regard.

15.24 hrs

STATUTORY RESOLUTION RE:
NOTIFICATION INCREASING THE
EXPORT DUTY ON GROUNDNUT
KERNEL

MR. DEPUTY-SPEAKER: Now. M\r.
Buarot, on behalf of Shri Sawai Singh
Sisodia......

SHRI N. K. SHEJWALKAR (Gwa-
licr): I rise on a point of order. The
Resolution stands in the name of Shri
Sawai Singh Sisodia.

MR, DEPUTY-SPEAKER He has
reguested in writing.

SHRI N. K. SHEJWALKAR: He
cannot give in writing. That is my
pcint of order, Sir, I just noticed that
he has given it a few minutes back.
The authority is to be given by the
Mover. He cannot just get up and
say ‘I have been authorisedq by Mr.
Sisodia." That s my first point.
Secondly. [ have my own doubts After
all, there are rules. Rule 176 is the
relevant rule here.

SHRI SOMNATH CHATTERJEE
(Jadavpur) ;: Shall I help him?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI MA-
GANBHA[ BAROT): We will comply
with it,

SHRI SOMNATH CHATTERJEE: It
cannot have retrospective effect. But
Ycu are authorised to give that notice.
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SHRI N. K. SHEJWALKAR: How
can he? There is no provision in the
rules. Otherwise any body can come
up here and say like that.

SHRI MAGANBHAI BAROT: I learp
from my senior friend. [ will do ac-
cordingly :

MR. DEPUTY-SPEAKER: The rule
you are relying upon is Rule 17y,

SHRI N. K. SHEJWALKAR: Yes. I
can very well understand what you are
going to say. I have studied this rule
carefully. It applies to a Member. For
Minister., there is no provision. The
Minister cannot be covered under this
rule.

MR, DEPUTY-SPEAKER: Will you
please read the last pars?

SHRI N. K SHEJWALKAR: Yes, 1
am reading it. It savs:—

*“If a member otacer than a Minis-
ter when called on is absent, any
other memer authorised by him in
writing in his tehalf may, with the
permission of the Speixer, move tihe
resolut.on standing in h.s name.”

Sir, there are at least two require-
ments: One is. his name must be there
on the uist. Now. if the Mover is ar
sent, he must seek yodr permission. i/
you permit him, then and then only
he can move. For the Minister ther?
is no laxity in the rule. He must him-
self come. He can taoke some oather
time, he can have this discussion at
a later hour today or he can take it up
tomorrow. That is a difTetent matter.
But. he must be present here

SHRI MAGANBHAI BAROT: I will
bring the submission made to the Mian-
ister's notice.

SHRI N. K. SHEJWALKAR: We are
Lbound by the rules. If I stand up and
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start saying something, you will ask
me: ‘Under what rule?. ] am just ask-
ing the same thing. They must know
it. 1 ask ‘Under what rule?

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): But the main question
is, why is he absent ?

MR. DEPUTY-SPEAKER: He is in
the other House. .

SHRI N. K. SHEJWALKAR. Sir, 1 do
not say that the Resolution should be
thrown out. 1 never say that. What
I wish 1o submit is that the Mover
himself must be present. He can say
some other time may be fixed, may be
tomorrow or day after tomoriow. 1
do not mind that.

MR. DEPUTY-SPEAKER: The defi-
nition of 3 Minister is given like
this.

“A Minister means a Member
of the Council of Ministers, a
Minister of State., a Dcputy-Minister
or a Parliamentary Secrelary.”

SHRI N. K. SHEJWALKAR: Sir.
here under rule it is specifically men-
tioned. They say “a Member other
than the Minister” The worda has
some implication. It is not  without
any meaning. The word ‘Minister’ is
excluded.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): May
1 say something on this. Sir, the rule
relates to the case of a Member. That
s, if one Member has to move on be-
half of another member then the notice
must be given in his writing. But when
a Minister moves on behalf of another
Minister, this rule does not apply and
the rules enable one Minister to —eore-
sent another Minister in the House
That is the rule which will be apoil-
cable and not this rule.

SHRI N. K. SHEJWALKAR: What
i8 that rule?

SHRI R. VENKATARAMAN: Accor-

ding to the Constitution, there is a
joint responsibility of the Cabinet and
therefore one Minister can represent
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another Minister. You are very clever
Mr. Shejwalkar. But, unfortunetely,
not in this, .

SHRI SOMNATH CHATTERJEE:
Sir, the Finance Minister is so -usy
with thinking of new taxes. He has
not given a simpler answer. The posi-
tion is that it is a question of giving
authority in writing by one Member
to another, by one Minister to 3ino-
ther. The Speaker has to permit Lhat.
That is not applicable in the case of
Minister, Specifically executive doeg
not mean {he Minister. A Minister
is never authorised to move it for
another Minister. That is also implied
:n this. This is a special provision
for a Member who is not a Minister.
Therefore, he need not refer to the
Constitution. But other rules are pro-
vided for that. Clause 389 provides for
that 1 am helping the Minister so
that he may give more money for West
Bengal

SHRI R. VENKATARAMAN: Under
Rule 2 it is mentioned like this.

“Finance Minister inclules any
Minister”.

SHRI N. K. SHEJWALKAR: Mr.
Deputy-Speaker did not say ‘Mr.
Finance Minister to move the Resolu-
tion. He called Mr. Sawai Singh Siso-
dia to move the Resolution. You may
interpret the rule in any way. 1 do
not want to obstruct the proceedings
of the House. [ want you to stick to
the rule. You do not interpret it 1n
haste. The rules which are there have
to be followed and according to the
rules we have to conduct the business
of the House. Al] these things are to
be done under the inherant powers and
if evervthing is to be done under pre-
sumption, then | am afraid it cannot be
done even for the moving of the Reso-
lution by a Minister also. The autho-
rity is drawn not from the Constitu-
tion but from the Customs Tariff Act.
Now, if the Minister moves the Resolu=
tion, it has to be moved by that Minister
in whose name it is fo be done. But
I have no objection 1! this matter is
taken up later on. I do not ‘*hink
that he has complied with the provi=
sions of the Rules.
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SHRI R. VENKATARAMAN: I must
make this clear. The hon. Member
has raised it under 176(3). ] pointed
out that that relatvs to only a2 Member
and as far as the Minister is concerned,
one Minister can represent the other
Minister and this is also in our rules
because a Minister means a Minister
of State or a Deputy Minister or a
Parliamentary Secretary. Therefore,
the rule which the }lon. Memper,
Shri Shejwalkar, quoted. has no appli-
cation to thc present resolution vefore
us. The present resolution is not by
a meabur, vut it is by a minister. As
I s2id, this rule does not, therefore,
appiy.

SHRI N K SHEJWALKAR: The hon
Finance Minister ought to have seen
the statutory resolution itself. It does
not describe anything. It only ravs
that Shri Sawai Singh Sisodia has to
move the following resolution.

MR. DEPUTY-SPEAKER: The orac-
tice is what Shri Shejwilkar says,
and therefore, in this case, we will
permit as a special case, and hereraiter
it should be what you have suggested

SHRI SOMNATH CHATTERJEE I
any case the reyuest should have Leen
there from Shri Sisodii; hc¢ canneot
request on his behalf.

MR. DEPUTY-SPEAKER: In prac-
tice we have been doing it tut since
vou have raised the issue. [ upheld
what you have stated and that should
be followed.

SHRI R. K MHALGI (Thane): But
this should not be cited az a precedent.

SHR! R. VENKATARAMAN I do
not want 8 wrong precedent ‘o be
establisbed. Rule 176(3) applies to a
member, and where a minister is con-
cerned, this rule does not apply. That
is the point. Secondly, many a time
the questions are addressed to the
Finance Minister, but the Minister of
State answers them. the Deputy Minis
ter answers them. It is the joint res-
ponsibility of the Cabinet. According
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to rule 2 of our Rules, “Minister”
means a member of the Council of
Ministers, a Minister of State, a Deputy
Minister or a Parliamentary Secretary.

&t QA U ST w6 I X EWWA
FEanRamam § 1

SHRI R. VENKATARAMAN: I 1o
not want any wrong precedent to be
established. My simple point {s that
Rule 176(3) doeg not aply to the pro-

cedure, because it 15 not a memuver
here.

PROF MADHU DANDAVATE:. (Rajya-
pur): Thare :s g precedent. [t has
very often ha, pened that a Bill stands
in the name of a Minister. Sometimes.
he has some work in the Upper House
and he is not in a position 1o move the
Bill. In thu! case, some other Minis-
ter. not nevessarily from the same
Ministry moves the Bul. But in that
case what happens is that he informs
the Speaker before-hand that he will
be moving the Bill. That procedure
should be followed,

SHRI SOMNATH CHATTERIJEE:
The hon Finance Minister has said
that because 1t i1s 8 cnse of joint resnon-
sibility, therefore, any Minister can
represent ary Minister. We are not
doubting the gquestion of woncept of
joint responsitility What we arc say-
ing is that the lList o! business contains
the name o! the mover. Apart [rom
anvthing also, there ;; a precedent
and a very good precedent and u svs-
tem, that a mem-er who 15 go.ng to
be absent. may be a Minister, hag to
take the formal sanction of the spea-
ker. Therefore, in this case. Shri Siso-
dia should have informed you that on
his tehalf, Shr: Barot would be mov-
ing the resolution. That should have
bheen done.

MR. DEPUTY-SPEAKER : There has
been such a practice. and that practice
cannot form a part of the rule. There
fore, that would be followed.

SHRI R. VENKATARAMAN: It
would only mean that you are not rul
ing on this matter. I have very seripu?



